REPORTABLE
IN THE SUPREME COURT OF | NDI A

CVIL ORIG NAL JURI SDI CTI ON

CONTEMPT PETITION(C) NO 139/2011
I'N

CVIL APPEAL NO 2663 OF 2004

Amar Nath Roy & Ot hers .. Petitioners
ver sus

Arun Kumar Kedi a & Anot her .. Respondent s

ORDER

Heard | earned counsel for the parties.
In this case, the tenant's appeal being G vil Appeal

No. 2663 of 2004 was dism ssed by this Court by our order
dat ed Novenber 04, 2009 and we gave the tenant nine nonths'
time from that date to vacate the premses in question.
Review Petition filed by the tenant was also dismssed on
March 25, 2010.

W are inforned that the tenant has not vacated the
prem ses in question. Hence, this contenpt petition.

Accordingly, we direct that the tenant-Anderson
Wight & Co. shall be evicted from7, Red Cross Place, P.S.
Hare Street, Kol kata-700 001 forthwith by police force.

The Contenpt Petition is disposed of.

NEW DELHI ; J.
MAY 13, 2011 [ GYAN SUDHA M SRA]



JUDGMENT



